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MOTION FOR ELECTION TO THE CENTRAL ADVISORY COMMITTEE
FOR THE NATIONAL CADET CORPS

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTSAND THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI
JITENDRA SINGH) : Sir, I, on behalf of Shri A. K. Antony, move the following
Motion:—

“That in pursuance of clause (i) of sub-section (1) read with sub-section (1A) of
Section 12 of the National Cadet Corps Act, 1948 (XXXI of 1948), this
House do proceed to elect, in such manner as the Chairman may direct, one
Member from amongst the Members of the House, to be a member of the
Central Advisory Committee for the National Cadet Corps in the vacancy
that will be arising therein w.e.f. December 9, 2012 due to the expiry of
term of Shri Husain Dalwai in the said Committee.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COFFEE BOARD

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : Sir, 1,
on behalf of my colleague, Shri Anand Sharma, move the following Motion:—

“That in pursuance of clause (b) of sub-section (2) of Section 4 of the Coffee Act,
1942 (VI of 1942), read with sub-rule (1) of Rule 4 of the Coffee Rules,
1955, this House do proceed to elect, in such manner as the Chairman may
direct, one Member from amongst the Members of the House, to be a member
of the Coffee Board.”

The question was put and the motion was adopted.

MATTERS RAISED WITH PERMISSION

Demand for fixing Pension liability on the basis of Population
ratio in Jharkhand
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MR. DEPUTY CHAIRMAN : Nareshji, | understood your point. 3ma @rT §f3u |
...(=auaF)... | have no difficulty. His name is already in the list, and, if the House
wants to call him first, I am also happy to call him first. He is the Deputy Leader. |
have no problem. Shri Ravi Shankar Prasad, after he finishes his speech, you can
speak.
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